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FIFTEENTH KERALA ]LEGISLAT:ME,ASSEMBLY
FOI.TRTII SESSION

BI,'LLIITIN PART.tr
March 3,2022.

No. 197

Final Batch of Supplementarv Derrrands for Grants
&t the Financial Yeat 2O2l-2022- Recomrrrendation of the

The Governor has made necessary recommendation under

Article 203 (3) read with Arricle 205 of the constitution of India

for laying the Statement of Final Batch of Supplernentary Demands

for Grants for the Financial 'Year 2o2l-2022 on the Tabre of the

House and for moving the First Batch of Supplernentary Demands

for Grants .

S V Unnikrishnan Nair,
Secr:etzry




